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O.A. No. 95/86 

Sw aisingh Tarwaharsingh & Ors. 	 Applicant 

V/s. 

16.7. '86 
	

Union od India & Ors. 	 Respndnnts. 

C 

CORM :- Bonbie Mr. P.H.Tridi 
	

Vice Chairman 

Hon ble Mr. P.M.Joshi 
	

Member 

Head Mr. P.H.Pathak,, the learned counsel for the applica. 

This matter was not hated on the Board, he has therefore 

invited 	e attention of the Tribunal, hence the matter is 

admitted on the boartd. Mr. K.K. Shah is also present he was 

there previously. The case is aadjourned to 4th Septeember, 

1986, as other coganate matters are fixded for ifinal 



(J..4.. 10. 95/86 

iWaJ.siflrh. J o:'Tahnrs iTIpl:i 	 . 	Aplic ci 
v/s. 

Union of India 	 Reap o'ide nts 

CORAM : Hon'ble lIr. P.1. Trivedi .. Vice Chairman 
jf0t 3le Hr. P.11. J oshi 	, • Member 

Heard N::. P.11. Pathak, the learned coun 1 for th e 
applic()nts. This m ter was not listed on th?3oard. 
He has therefore, invited the attention of the 
Tribunal. Hence the matter is n-4ed on the 6oard. 
Mr.. K.K. Shah, is also 
The case is adjourn. on 4th September, 1986 as other 
cognate matt ers are fixed for final hearing on the 
same date. In the meantime, the interim rolici: to 
continue. 

Date : 17.7. 1 86 
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CORNI i (1) Hon'ble hr. P.H. Trivedi ( Vice Chairman ) 

(2) Hon!ble hr. P.M. Joshi (Judicial Uember ) 

The learned advocate hr. \Jlfl f'nr the respondent in this and 

naloqous cases hs submitted that there are common question 

relating to applications. The Railway  divisions in Cujarat 

have already proceeded to prepare the division wise seniority 

list)  in compliance of the Supreme 	decision and such 

seniority list are likely to be prepared and finelisod in a 

matter of two waaks. It will be convenient to hear the 

parties after finalisation of such seniority list by the 

respondent ( Railways) . At the request of the respondent 

the case may be adjourned to lflth October 1936 for hnarinq. The 

interim relief if given in any case may continue till further 

4-9-36. 
orders. 

k, 

(P.H. Trivedi ) 

Vice Chairman 

(p.. Jh1) 

Ju di 	ember. 


